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Govemnment of India 

Ministry of Rural Development 

Department of Rueal Development 

Krishi' Bhawan, New Delhi 

Dated: [0® February 2020 
. A 

{ 

To, 

पार Additional Chief Secretary / Principal Secretary/Secretary 

Department of Rural Development (dealing with PMAY-G), 
All Srates / UTs. . 

Subject :Death of beneficiaries under PMAY:G -Piocedure to be adopted for 

dealinig with फीट cases - Reg. 

Sir/Madam, . दर 

झा, पीएल्टाल्स to say that sevéral references have been received from Srate / UT Gr)w*tl‘],mchts with 

regird o तह procedure to be adopted in dealitig with the eases telaiing o death of berieficiaries under 

PMAY-G. The marter has ला examinied in the Ministry of Rural Development and it was decided (0 consult 

States / UT's with regard to the documents that are réquired-and the process o be adopted for déaling with 

such cases. है 

2... The comments / suggestions ‘r-(ccivcd from States / U''s ‘]\’d\’t‘ been examined in detail in the Nfinis‘tr‘,_‘ 

and it has been decided to adopt the following procecure to deal with the cases pettaining to death of 

befeficiaries under PMAY-G. | 

3. The following scenarios are identified in so far as PNIAY-G deceased bencficiaries are concerned :- 

3.8 Deceased beneficiary having family /nomince but not reflected in SECC houschold ID or the family 

details are showing as unknown, 

The procedure to be adopted is as follows:- 

3.L.%. The following documents need to be obmined :- ही 

i, Death certificate of the deceased beneficiary to be obtained from Competent Authority 

i XC data showing that the deceased beneficiary has no family against his SECC TD, i, Screenshot of SE 

iii.  Legal Heir Certificate of family members from the competent authority in the State / UT. The legal 

heir so certified should be a dependent of the deceased beneficiary (except in the case of wife / 

husband of the deceased benefliciary)



४,  If there ate more than one Legal Heit, a lerter of consent / NOC from the legal heirs that the house 
can be allotted to a particular legal helr {except in the लाइट: of wife / husband of the deceased 
beneficiary). 

. 
v, Gram Sabha resolution stating that the selected person हि in the legal heir Lst, is dependent on फीट deceased beneficiary, and PMAY-G house may be allotted him in liew of the deceased beneficiary, 

34.2. Process that would be followed / incotporated in AwnasSoft for allorment of PMAY-G house to the 
legal heir in lieu of deceased benéficia 

The process will be initiated at the Block level. 
The  designated official at the block level upload the documents mentioned at Poing | on 
AwnasSoft and proposcs the name of the legal heir in liew of the.deceased benefi 

iii.  The official also, capruzes all the details of the legal-beir (Details that ate required at-the time of 
registration of the beneficiary पट luvding bank details) on AwasSoft. 

iv.. The proposal mitiated at the block level need o be recommended at the. District level using their 
. login ID and approved at the State Level (through an OTP) shercin after the approval the name 

and other; details of the Jegal heir would be replaced:in place of the ‘deceased beneficiary in 
AwaasSoft. 

\/}//Deceasad beneficiary having né legal heir - family /nominec 
4 In case no paymerit is made to the beneficiary 
9. Incase papment s made to the beneficiary and no construction was started 
¢. . In case'payment is made to the deceased beneficinry and constzuction started and the house is yet to 

complete 

The pracedire (0 be adapted is as follows:- 

3.2.L. The following documents need to be obtained :- 
i Death certificate of the deccased beneficiary (0 be obtained from Competent Authority 

il Screenshot of SFCC dara showing that the deceased beneficiary has noamily against his SECC D, 
fii.  Gram Sabha resolution stating thar the name of the deceased beneficiary can be deleted from the ) 

PWL. 

- Process to be followed after the documents have been obiained 
i After the resolution, a notice inviung objections on the resohtiion maybe placed on the notice board 

of the Gram Panchayat for a period of seven days and a window pettod of fificen days would be 
provided for submission of objections 

ii.  Such objections can be submitted १0 the official at the Block viz., BDO or equivalent as designated 
by the State Goverament. The objections may also be collected by any village level 
functionary/official appoinied by the State/UT and thereafter forwarded to the Designared 
Authority, 

.
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मां. है no objection is reccived within the specified fime, process may be iniiaed for deletion of the 

- decensed beneficiary from the PWL 

iv.  If any objection is filed, the official designated by the Stare / UT Government will hold'an enquiry as 

pet the procedure and within the time period prescribed by the respective Sate / UT Government 

and necessaty action would be raken baséd on the outcome of the enquiry. 

3.2.3. Process that would be followed / {ncorporated in AwaasSoft. 

a.  Incase no payment is made to the beneficiary 

i. - The process will be initiated at the Block level. 

il The designited official at the block level upload the documents men tioned at Point [ on 

AwassSoft छल propose deletion of name of ऐड deceased beneficiary from पीट PWL. 

प।, The official also ensurés registration of the next seniot most household in the PWI. on AwwaasSoft. 

iv. . The proposal initiated जो the block level need o be recommended बा, the District level using their 

login ID and approved at the State Level (through an OTP) wherein after the approval the nime 

) of the decérsed beneficiary is delered from PWL and the next senior most houschold in the PWI. 

would be dlloteed house in licu of the deceased beneficiary 

b. In case payment is made to the beneficiary and no construction was started 

) . and . 

In case payment is made to the deceased beneficiary and construction started and the house is 

yet to complete . . 

7 Drocess needs to be initated at the village / block level for recovety of the amouat due and credited 

into SNA 
है 

il Ifthe land belongs to the decéascd bencficiary and the amonnt paid पाती o the deceased beneficiary could, could, 

cr;fi_‘dt"" पक cred, 

o e Tand on which the house is proposed ta be constructed mag be allotted to the landless 

benieficiaty, if any, ‘in the village, Gllape. The State / Ul maj frame guidclines for_allotiing land o the 

landless beneficiary. 
R on'shich the house. 

2 o [ case the deceased beneficiary had started construction of the houuew‘__, the land on which the house 

constructon has been started niay be allotted to the landiess benefieiary, ही any, in the village. The 

instalments (hat il Be given, fo the landless beneficiary may be decided based on the stage of 

construction. The mfllflsmtc oy frame-gudalingsaforallosting gland. i the Jandless Be neficiary 

NS 
il 

. If the amount paid to the deceased beneficiary |'.s'<recuvcred/and the land had been allotted to 

him as he was a landless beneficiary 

i, The Jand may be allotred to the landless beneticiary who is next in seniority, if any, in फिट Gram 

]’fln’chaynr. 
) 

ii. If there are no landless beneficiaries in the village, the land he land may be taken over by the whoting be taken over by the allotrng 

authority. 
s 

\ 
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हों... i The process of deleting the name of the deceased beneficiary from the PWL as enumerated at 
para HI (a) above would be foliowed in tespect of scenarios (b to (दो 

3.3, Deceased beneficiary having minor family member and is reflecting in the SECC TD. 

and 
Deceased beneficiary having minor family member and is not réflecting in the SECC गए, 

The procedurc to.be adopted for para 3.3 above atc as follows:- 

3. Fhe-following documents need to e obtained 
i Death certificate of the decensed beneficiary to be obtained from ( ompetent Authority 

ii.  Date of birth certificate of the minor 

iiil.  Sereenshot of SECC- data showing that the deceaded beneficiary has only उपाए family member 
against his SECC ID, ) 

iv. A guardian to the minor need (o be identificd and न certificate from the Competent Authority as 
decided by State./ LT Government to be obtained that'the person‘identified is the guardian of the 
minor/ minors. Tf no guzrdian is available, the Block /- village official may act s a guardian for 
receiving assistance and completion of the house. ) i 

V. A certificate from the guardian that the house should be allotted in the name of 4 particular minor 
vi. A certificate from the Gram Panchayat that che minor s the family member of the deceased 

beneficiary and is dependent on the deceased beneficiary. फिट certificate should also mention that the 
minor.is in the care of the identified guardian and the assistance under PMAY-G can be-transferred 
to the guardian of that particular minor identified 

भा... the minor family member and.is not reflecting in the SHCC T of Deceased beneficiary, Midor 
family members of the deceased beneficiary has to obmain Legal Heir Certificate from the competent 
authority in the State / UT. The legal heir so certified should be a dependent of the deceased 

_ beneficiary. 

2. Process that would be followed / incorporated in AwansSoft for allotment of PMAY-G house to the 
minor family member of deceased benefici, 

i Theprocess will be initiated at the Block level. 
ii.  The designated official at the block level upload e documents mentioned at Point T on 

AwaasSoft and proposes the name of the minos alongwith the Guardian in lieu of the deceased 
beneficiary. 

iii.  The official also captures all the details of the minor / Guatdian (Details that are required at the time 
of registration of the beneficiary including bank details) on AwaasSoft. 

iv.  The proposal initiated at the block level need to be recommended at the District level using their 
login ID and approved at the State Level (through an OTP) wherein after the approval the name 
and other details of the legal ही would be teplaced in place of the deceased beneficiary in 
AwansSoft, 



34 Deceased beneficiary baving family members and are réflecting in the 

The procedure to be adopted is as follows:- 

पु there is more than one family mermber to the deccased beneficiary as per SECC ID who are dependent on 

him, the members of the family to decide in whose name the PMAY-G house is to allotted (except in the case 

Fuzther, 2 document / NOC needs to be obuined from the 
of wife / husband of the deceased beneficiary, 

other legal heirs that they have no objecton in this regard. 

340 The following documents need to be obuined - 

Denth certificate of the deceased beneficiary to be obtained from Cothpetent Authotdty 

:C 

i, If thete is more than one family member to the deceased beneficiary as per 5. 
Screenshot of 5: data showing the family details of deceased beneficiary against his SECC ID. 

C I who are 

dependent on him, a letter of consent / NOC from the legal heirs that the house can be allotted to a 

particular legal heir (except in'the case of wife / husband of the deceased beneficiary). 

iv.  Gram Sabha resolution stating that the selecred pezson is In the legal heir list, is dependent on the 

deceased beneficiaty, and PMAY-G house may be allotted him in licu of the deceased beneficiary. 

342 DProcess that would be followed / incorpotated in AwaasSoft for allotment of PMAY-G house to 

the family member of deceased beneficiary. 

i, पट process will be initiated at the Block level. 

fi.  The designated official at the block level upload the documeits mentioned at Point T on AwaasSoft 

and propose the name of the nofainated family member in liev of the deceased beneficiary. 

{il.  The official also captures-all the details of the nominared family member (Details that are sequired at 

the time of registration of the beneficiary including bank details) on AwaasSoft, 

iv.  The proposal initiared at the Block level need to ७९ recommended at the District level using their 

login 0 and approved at the State Level (through an OTP) whercin after the approval the name 

aad other details of the nominated family meiber would be replaced in place of the deceased 

beneticiary in AwaasSoft 

4 फिट above procedure prescribed may be adopred by States / Ul in dealing with the cases relating to 

beneficiaties who have died after sclected as beneficiary under PMAY-G. 
Yours faithfully, 

पक 2 
(Gay/ Pras: )\ 

Dy. Direcior General (Rural Housing) 

Email: gayaprasad@nic.in 

07-23388437 

Copy to: STD, NIC for making necessary provision in AwaasSoft.




